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Appearance:

Present for the Appellant : Shri B.L.Narasimhan and Shri Kunal Aggarwal,
Advocates

Present for the Respondent: Shri S.K.Meena, Authorised Representative
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Date of Hearing/Decision: 03/12/2025

FINAL ORDER No0.51898/2025

BINU TAMTA:

The learned counsel states that the appellant has passed away and
therefore, the appeal stands abated, in view of the decision of the Hon’ble
Supreme Court in Shabina Abraham. The Appeal is, accordingly, disposed

of as abated.
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